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Notaof1the Registry 
	

I tatB 	 Order ofthe Tribunal 

Heard Mr.D.K.Des, learned counsel for the 

applicant. Issue notice on the respondents to aht' 

cause as towhy contempt proceeding shall not be 

drawn up against the alleged conteahere as prayed 

List on 16,10.2001. 	. 

member 
	

Vic.'chairmen 

, 	

bb  

15.10.01 	. List on 28,11.2001 alonqwith O.A. 
0 A -4 	. 	1 

296/2001. 

I 
• 	 t c 

c4-v4' r +v\h4. 	 •,. 

2a.11.01 	Perused the Additional Affidavid 

&7AA1 	 • 	 filed by the applicant and also head 

1r,0,K.Das, learned counsel for the 
I 

applicant. This affidavid shall form 

a part of the Contempt Petition, 

1 	 LiSt on 12.12,01: ajonguith 0.4. 

1 	 296/2001 for completion of service 

1VV 	 ' 	 I 
yep ort 

444  Vice—C:hai rman 
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12,12.01 	None present for the 

file applicant. Respondents may 

show cause as to why the conténpt 

proceeding shall not be initiated. 

List on 40.02 for order, 

1 L. 
1 ember 

mb 

4.1.02 	 None a ppears Frr +K tQfl 

teuners. The applicant ih. to take. steps 

of service of notice on the alleged 

contemners Shri. B.8.Hagjer, Secretary, 

DePartment of Foests within thgep days. 
List on 2591.02 for orders, 	 1 

1Lsc3 
Mber 	 Vice Chairnian 

Mi 	 atccl £ 	251 • 0: 
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2 	It has been stated by Mrs.M.Das, learned 

counsejPOr the State of Assam that thq Origi-

nal Application is listaw for hearing on 
12.2.2002, List the matsr for hearing on 

12.2.2002 alogwith the R.o.. In the meantime, 
tP t rspQndents may Pile written statement,i P 

y. 

 

Plembèr 	 Jice-.Chajrnen 
mb 

25P $1 	 - 

' 	12.2.02 	We have heard Mr D.K.Das,learned 

counsel for, the petitioners and Mrs M.Das, 

learned Govt.Advocate, Assam for the respon-

dents • We have already dismissed the O.s 

• 	 s-o n-ab1e. On consideration of 

the facts we do not find any merit in this 
petition. 

C.P. is accordingly dismissed, 

Member 
• 	

' 	

: 	 • vice-chairmanF  
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3EORE .....HE CENTRAL ADMINIST 

BENCH 

p 	MPTPE ....)JLQ 

IN THE MATTER OFi 

An application under Section 17 of the 

Central Administrative Tribunal Act 1985 

for drawing Contempt Court proceeding 

against the contemner No 1 for violation 

of Hon'ble Tribunal's order dtd 26..6,2001 

in Misc Application No, 14412001 in O.A. 

No, 296/2000 

IN THE MATTER OF 

Willful and deliberate violation of the 

aforesaid order passed by the Hon'ble 

rihunal in Misc. Case No. 144/20,01 

AND 

IN THE MATTER OF 

e 

Sri Jatindra Sarmah & Ors.. 

APPLICANTS.. 

H 

ev 

( 
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1~ 
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-VERSUS- 

Union of India & Ors 

RESPONDENTS 

IN THE MATTER OF :- 

Sri Amrit Kumar Das, 

son of Late Manu Ram Das, 

Divisional Forest Officer, 

Karimganj Division, 

District 	Karimganj, Assam 

APPLICANT 

- YEN S U S 

Sri Bit,' Bhaidra Hagjer, IRS, 

Secretary,Department of Forest, 

Government of Assam, 

Dispur, Guwahati-6 

CONTEMNER 

The humble petition of the applicant - 

Contd. 

p;uO:) 
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	 r4 
MOST RESPECTFULLY SHEWETH 

1. 	That the applicant as petitioner No 	2 in 

No. 296/2000 has challenged the impugned Central 

Gdvernment Notification No 16016/2195A15 (H) A dtd 

91195 ie Amended Indian Forest Service (Fixation) of 

Cadre Strength) Seventy amended Regulation in respect 

of Assam MeghalaYa Cadre by amending the existing 

Indian Forest Service Fixation by Cadre strength Regula -

tion 1966 by including 22 posts of DCF (Deputy Conser 

vator of Forest) Territorial as included in the lFS 

Cadre Rules thereby depriving the members of the State 

Forest Service like the applicants in the rank of Deputy 

Conservator of Forests posting in Territorial Division 

of Assam although no such posts exist in Assam as per,  

any notification issued by the State Government or any 

proposal made by the same at any point of time 

That the aforesaid case amended before the 

Central Administrative Tribunal, Guahati Bench and the 

same was admitted on 2 792000 and notice 
was issued to 

the Respondents and the case is at present pending for 

final disposal before the Hon'ble TribunaL 

1 h a t 	during the pendency of 	
the 	said 

original application, the Central Government directed 

the State Government to notify the territorial Division 

Contd - 
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as Cadre post as reflected by letter dtd. 27.4.2001 by 

the Director General of Forests and Special Secretary, 

Ministry of Forest and Special Secretary, Ministry of 

Environment and Forests addressed to the Chief Secre-

Lary, thereby causing serious loss/prejudice to the 

interest of the applicants when the entire matter was 

sub-judice waiting final adjudication. The Hon'ble 

Tribunal by order dtd. 26.6,2001 directed the State 

Government not to disturb/alter the position of the 

applicants vis-a-vis their status until further order's 

in terms of the letter dtd. 274..2001. 

Copy of the aforesaid order dtd. 26'6'20014 

is annexed herewith and marked as ANNEX-

URE'-A si-b 

4. 	 That your applicant states that after procur- 

ing a copy of the Order dtd. 26,6,2001 he intimated the 

Government on 29,6,2001,. In this connection it may be 

stated since there were other applicants who had also 

informed the Government about the Hon'ble Tribunal's 

order dtd. 26.6.2001 petitoner in the said original 

application, the copy of the Hon'ble Tribunals order 

dtd. 26.6.2001 and already informed to the Government. 

By the said order it was clearly directed that the State 

Government was restrained for posting any cadre officer 

to the post held by the applicants i.e. Divisional 

Contd. - . 1- 
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Frest Officer, Karimgani Division which was shown as 

Cdre post in serial 20 of the letter dtd. 27.42001 

by the Director General of Forests and Special 

S,cretary, Ministry of Environment and Forests, Govern 

nnt of India during the pendency of the original ap 

p.iation before this Hon'ble Tribunal. 

5. 	 That your applicant states that by Govern' 

nent notification dtd 119.2001 issued by the Joint 

Secretary, Department of Forest, Government of Assam, 

one Sri Suryanarayan, IFS belonging to the Indian Forest 

ervice ie. Cadre officer was posted in the appli 

thant's post and he was transferred to attached post in 

the office of the Conservator of Forests, Northern Assam 

ircle, t'ezpur in gross violation of the interim order 

•td. 26.6,2001 passed by the Hon'ble Tribunal and there-

jfore committed willful and deliberate violation of the 

aforesaid order of the Honhle Tribunal The respondent 

State Government has already filed affidavit before the 

Division Bench of the Hon'ble Gauhati High Court in W.A.  

No. 219 of 2001 in tP..(C) No. 4193/2001 that the State 

Government till date has not notified which of the 22 

posts of Deputy Conservator of Forest (Territorial) are 

for the Indian Forest Service. the applicant states that 

till date he has not handed over charge as Divisional 

Forest Officer, Karimgaflj in terms of order dtd 

1i,920®1 

eontd 	I- 



6. 	1 hat the applicant states that the effect and 

cOntempt of the Hon'ble Tribunals order dtd. 	662001 

is clear and unambiguous and as such the action of the 

State Government in not complying the aforesaid order 

is clear, willful and hence the cont.emner is liable 

1  under for contempt section 17 of the Central dministra-  

tive Tribunal Act, 1985. 

1. 	 1 hat this application is filed bonafde and 

in the interest of justice. 

tn the premises aforesaid it is most 

respectfully prayed that Hon'hie ..... ribunal 

may be pleased to issue notice to the 

contemner to show cause as to why contempt 

of Court proceeding shall not be initiated 

against him for willful and deliberate 

violation of the order dtd. 2662001 

passed in Misc, Case No. 144/2001 

in OA296/2000 and upon hearing the par-

ties and on perusal of records be pleased 

to 	punish the contemner in accordance 

with law and be pleased to pass 	such 

order/s as Your Lordships may deem fit and 

proper, 

nd for this act of kindness your applicant as in duty 

bound shall ever pray.  

Contd., 
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AFFIDAVIT 

Shri Amrit Kumar Das, son of Late Manu Ram Das, aged 

about 42, presently serving as Divisional Forest Off i-

cer, Karimganj Division, in the district of Karimganj, 

Assam do hereby solemnly affirm and state as follois:- 

1. 	That I am the applicant in the instant 

application and being acquainted with the facts and 

circumstances of the case. 	 - 

That the statements made in this affidavit 

and in paragraphs 

are true to my kno;ledge, those made in paragraphs 

are derived from records which I 

believe to be true and rest are my humble submissions 

before this Hon'ble Tribunal. 

And I sing this affidavit on this the /3 

day of September, 2001 at Guahati 

Identified by me 
	 Deponent. 

Advocate's 

Contd .. 
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DRAFT CHARGE 

The petitioner aggrieved for non-compliance of 

Judgement and order dated 26.6.2001 in Misc. Application No. 

14/2001 in O.A. No. 296/2000. The alleged Cntemner/Respondent 

has wilfully and deliberately violated the order of the 

Hon'ble Tribunal dated 26.6.2001. Accordingly, the alleged 

Contemner/Respondent are liable for contempt for court 

proceedings and severe punishment thereof as provided under 

the law. He may also be directed to appear in person and reply 

the charges levelled against him before the Hon'ble Tribunal. 

4 
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by 	this 	app1icaQfl the 

applicants have prayed Ph4it tb$ 

operation of the lett datSd 

27.4.2001 isauei by the Dc.ctcr 

(anera.L of Forebta and SpeciLt 

cretarY, MiniatrY of £.nvironent 

and £'owt3, Government of Inthae 

way be suapendud during the 

pendorcy of the O.A. In the O.k. 

the applicants have Ja1eflg.d the 

4otiiic5t.lOfl dated 4. 11ii 	by 

which the Centra1 Govecpmonr. has 

fixed the cadre strengt- 0 and has 

earrarked twentyrWo posts of 

peputy Conservator of Forests, 

('roturiaitor the memL)tr of the 

fldiu 	Ioret 	Sorvivo. 	Tne 

CQfltOfltiOfl of th 	IeArUd couL 

* 

II 
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tor the appajcant is that if the 
letter, dated 27.4.200.1 isgiven 
ettectthO O.A. shall be :en4ered 
iflfructuo8 and the ôppjjt. Will  
suffer irreparable loss atid 
On thea other hand, tlr B.C. Patk, 
learned Ad1.1 C.G.S.CS, has eLbmJtted 
that by the latter dated 21.4.2Qoj 
the State Gover,,ment hea Len o.Ly 
asked to 

have the territorial 
divisions notitied and COnunun.ite 
the same to the t'iifli8'ry to enure 
that only cadre officers are pogcj 
to the CdG posts. Its uhrntr.d 
th.t Notifj0 	1 	Pku 	to the ThLgrd 

na not yt b*ei 
i8sued and there is no likelihood of 
any immiate injury to the 
applicants, 

.1 	We ,hv* consjder,d the rival 
submission4 made by the 

Counsel for tL. partje and per&i,d 

the impued letter. As the 
Notificatioil ddtod 9 .11.1995 is uricr 
serious challenge before this  
Tribunal 	4pd 	the 	letter 	datoo -  
274.2001, 	ow impugned, is only o 
consequential step, in our 
it shall 	* just and proper to 
protect 	the 	interest 	of 	the 
applicants so as their posjtjo. 
not be dist !;Kbed as a Consequence * the 	letter 	dad 	27.4.2001 	Dh 
application is accordingly dispo8d 
of with a direction that thuuç 
Notification 	Lejdrdlrg 	territoal 
dV110 	may h. .tuued in 

of letter c(ed 27.4.2001, hot 
the POsition of to apo1 	vis 
via their uLal.Uti thefl not be etiter o q  
until further ordr. 

	

/vr 	CAUtI.P- 

	

cd/I , jrf 	(,.iri) 
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l's 8 	 ?qm ;tt)e cdat o? takLfl9ROVttr Cb\a go , 	

vice hz'i PS 0c38 XFS trandi. .&c; 	I 

't 	 b% 	(1V'$4L 	st,n'fj i 	c i 	j ,j 	j 	t 
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Lls, IFS, L.hvi.ona1 Forest Oaar, Karrup Uaat,p 
OaRuna.gan is .n the xntarast a? 'pubic serviccj are 

4 pacj at th di.bp - of #arb 	g.on Rutoncmous Councb, 
Ophuro rug 	 Dv 	nj Foist DPPcr,Hamr 

' 	Ji.vispn, Hamrn v.cg Ziliri. /ICI q 	-1 2 uJy 	fljt1EI, -. 
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I1 	 :-p, lo nw8Licat nor' rpr avj Not4 
on t49.FU. 3/O/PtII/., dLr 228,2001 ShY 
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Suryanarayan,IF, Divjon1 or st Jrf.cer, Digbpi. 

Div.Lsi.Ofl, U.ybi .s .nthe .ntiircst or pUU c servJ.cu 
trangfard and posted as  Oivs.o 	FarFlg 

- . 	. 	karimanJ Olviaion, <ar1ryanJ i4th .ct ?rom the datk 
• - 	 o tking over.charqes 'ice Shri R.K. Oa transferr. 
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GlYa  

BORE THCTRAL ADMINISATIVE TRIBUNALJGUWAHATI. 	.4 
• 	. 	 . 	CONTEMPT PETITION NO, 40/2001 

In the matter of : 
4 

Sri /nrit Kumar tas. 

Applicant. 

-Versus- 

Sri Bir Bhädra Hagjer. 

Contnner, 

-And- 

In the matter of : 

- 	 An additional affidavit filed 

by the above-named applicant 

Sri ?znri t Kumar Das. 

ADDI TION AL AFFIDAVIT 

I, Sri Amrit Kumar Das, Son of Late Monuram Das, 

aged about 42 years, by caste-Hindu, by profession-

Govt. Servant mud at present serving as Divisional 

Forest Officer, Karimganj, in the district of Kamrup, 

do hereby solemnly aEfirm and declare as follojs :- 

• • • 	 1. 	That I am the applicant in-the above noted 

• 	 contempt petition. The above-noted contempt petition 

Contd.....2. 
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has been filed by the applicant against the Contemner 

for wilful violation of this Hon'ble Tribunals order 

dated 26.6.2001 in Misc.Application No.144/2001 arising 

out of O.A.No.,296/2000. 

That the applicant begs to state that 

this Hon'ble Tribunal was pleased to issue notice 

of this contempt petition by order dated 14.9.01 

passed in Contempt Application No.40/2001 which has 

been duly served upon the contemner. The instant 

additional affidavit is being filed for bringing into 

the notice of this Honble Tribunal certain develop-

ments that took place subsequent to the filing of the 

above-noted contempt application. 

That it appears that upon receipt of notice 

of this contempt application, the Joint Secretary to 

the Govt. of Ass am by a Notification issued under Memo 

No.PRL100/2001/26 dated 10.10.2001 stayed the transfer 

order dated 11.9.2001 which was issued in violation 

of this Hon'ble Tribunals order dated 26.6.2001 in 

Misc. Application No.144/2001 in O.A.No.296/2000. 

The aforesaid order dated 10.10.01 was apparently 

i5sued with a view to comply with this Honble Tribunal's 

aforesaid order dated 26.6.2001. 

A copy of the order dated 10.10.01 

is annexed hereto and marked as 

ANNEXUREA. 

Cotd....3. 
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That in view of the order dated 10.10.01 

the original transfer order dated 11.9.2001 could 

not be given effect to, and te ap?lt ims s'l 

the p*t 

Q, -S 

That subsequently, however for reasons best 

known to the contemner, the earlier stay order dated 

10.10.01 was vacated by an order issued under Memo 

Mo.FRE.100/2001/79 dated 9.11.2001 in clear and wilful 

disobedience of this Hon'ble Tribunalts order dated 

26.6.2001. 

A copy of the oider dated 9.11.2001 is 

annexed hereto and marked as 

ANNEXURE- 

That it is respectfully submitted that by 

issuing the order dated 9.11.2001 the contemrier has 

once again deliberately and willfully committed 

contempt of this Hon'ble Tribunal. The above-named 

contemner has systematically disrespected this Hon'ble 

Tribunal and has undermined the majesty of law on 

account of which the Contemner is liable to be severely 

punished by this Mon 'ble Tribunal. 

7, 	That the statements made in paragraphs 

are true to my knowledge those in paras 
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J \/LUHII LNT or i\5.Rfv 
iJUf:; 	(J[fll?TM[NT 	DI SPUR; 

/ 	 0,0, 00, 0,U,, j0 

V CP  

NOTIFITIJN 

Dtd Dispur, tii 10th October, 2OO1 

:- Thu trnflsFor Orjf. 	i3Uwj VIdo Govt. 
Wut;j Fj1Ijflj Nnfl?j: 	66/Oü/ 190E, dtd 	ii .9.2001 In 
•Vnrjo€t tif' 3tiri. iLK. 	Divi!jOf101 Forjjf orrIcf3L,. 
<;rlmgoflj Division l hrehy stoyd tomporerily nd 

Jr-itj.i f'urthr Ordor.  

tLf]. Md4 Eunu, 
1nlruI; 	r1(;rit(u:y to thu Govt. (iF Runnrn, 

Eurust Dupnrtm out, 91 spur,' M 	NO rii 	•10n/;uo1/?6 	
Oitud Diur O p y t o 	 , tho 10th Octobor, 2OOi f  

1 ) 	Ih 	cciIjri;•.1r- trj (;&E) 
, 1\3S21fl, 	1j 	 Dol tul0, 

G UIJ;If 1: 1;. - 
;) 	Thu 	[hI i congurvator OF Fo'ut , Asom, RohJb(rj :i) 	in,, fThjI!f' L( 	fl'H/fj' (if' IOrunt 	(iori:ii;orU)j) , P flfj;i 	u ir, 	un ti—i. 4) 	ii 	 I: 0 n1;prv;d . cii. OF For 	(fsiildij Fr1) , 1 i3nn1, I fintjj jul :- 1J. -Jj 

	

or Forot9 (S0 cj1 	Forontry) 

,IF 

Zoo Ii;irnqj I1Uid, GUwJh;)tj?4 
) 	Th 	'ThIuF .Ofl,Ptv.ii)r OF FOip 3 0 (Rs. urch, Eductl1) 11 mid ., IIH 

 

	

iU.if;hirri 	Ci.ruh, bi.lcli;ir 
l; OF [1 cur, Kn riqin j Dlvi. sipn iKi it 1, 

Y, 	I ry 	1' 	, J r, DCF, [/ U p j ni:;j p 3. [h;i. oF 	rv tar 
10) 

 of' m 	, 	 ,j , GUI.Jjh; i tj5 	0 Th.: p, 	ri 	i1)fli3Lpr 	Foj'us, issrn, 0inpur, GU1,Jnhcjtj_6 Po r 	n 'o :m; ti 1)0 Of' Lii u I-li. ri. st  ii) rh 	
ULrii;ur, Rss;im Goit 	Pr'5, O1iJI1i.mrjdrn I'ur f'ivijtjr oF puh1j;;;j 	

or thu :ibuvu rLii1 ir thu fluxi; Issue of thu Ari i 	) r 	(fl:rl 	ri 	I' L H1  

	

Oy O:dr.ir  oti:. 	. 

j)uI 	th 	ivL 	1 R 
I ,u'ut: Oup:irl;;ri out, 

I) 

I 

( 
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CUk/Ef'flitiJT LW M3Mfl 
F'JflEST DEp;R1F1 	: : : : UI 	UR 

LJRIJLiij iJr THE G1]\JERHLJfl 

NJT1fICeTItJN 

/ 

!tQ.FR E. 1001 200 1/ 79  ; The ariJr of stray of tr;r('qruf 
10 hri A . I<,,,  jasi Divisional Forust Lfffic.3r, . ringnj 
Iii Viion,Karirnçj:nj issued vi du tJoti iic;tiun ii.FtUi. 100/ 

2001/26, dtd. 10-10-2001 is hurob vcatd. 

Sd/—. i.BWd. 1EA ,nu;, 
Joint ecrotry tt; th2 Govt.of Assam, 

Forest Dopnrticnt,uispur 

flomo No,FRL. 10O/2DO1/7,9, Dated Dis[ur, the OYth Hay. 12001. 
CQpy to :— 	 - 

1:. Thô Accountant 
2, The Principal (Thief Cons3rvator of' Forut,isam, 

Ruhabari,Cuwahatj....8. 
3 	The ChIef' Conservator of Forosts(Territorial)Mssam,. 

Pnbazar,Cuijehatj_.i. 
4. The Conservator of Forw3ts,Southern Assam Circls,ilchar. 

• 	 5. 	3hri A.K. Dna, DiViejoflal Forst iJf'ficr)r, Lrinignnj Division, 
Karimgnnj, He is directed to handov(3r ciargu of Krimganj 
DIjjn to Shri V. SU Itya Nnrq51F3 by 12-11-2001 without fail and submit the report of c.ompriabu. -. 

Shri Y. Surys Narayen,IfS,Divj;jb 	Fbrjst Lifficor, Lamp 
Karimganj DiVision,KarimganJI.

.-,fI4a is directad to take over 
charge of Karimganj UiViaidn'Ktrimganj fron.Thri /.JK.Oas, 
OFO. H is allbtjed to take over charge unhl:iturniiy if Shri 
A. K. 0as fails to handover charge by ..12-11-20411,, 
P.S. to iljrijgtur of ForI3stg,/ sam,Disijf for fvour of 
informion of Ninistur,Forosi, 
The Duputy Dirutor , Asiu 	Press ,Damunirnaiilarn, Guuahati-21 
t'or favour of publication of the abovu notiicntion in the 

* 

naxt issue of the ,tssain Cattü. 
9, Personal file of the officers. 

By order otc., 

-...... 

Joint ocrotaz.y---tT the Covt,o? 'ssam 
Forost Department Jiiapur 

r 

Q~I 


